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Mr. Ctaalrman; All other amendments 
are barred now.

MOTION RE REPORT OF  COMMIS
SIONER FOR SCHEDULED  CASTES 

, AND SCHEDULED TRIBES

Shri Ramananda Das (Barrackpore): 
What is the time allotted for the con
sideration of this Report?

Mr. Ctaairmaii; The House  knows 
that the Business Advisory Committee 
very probably allotted five or six hours 
for this.

Hon. Members; Six hours.

Mr. Chairman; This Report was not 
considered last year also.  Yesterday 
I pointed out that the Chair also was 
very anxious that full time be devoted 
to the consideration of  this Report 
When we agreed yesterday to dispense 
with the  question hour  today, we 
thought that 2J hours at least would 
be devoted to it.  But  now we find 
that much more time has been taken 
on other  business, and if we are to 
take up the non-offlcial  business at 
2-30 p. m., enough  time will not be 
available for full discussion of  this 
Report

Therefore, I have to ask the House 
how it proposes to make up  for the 
time which has been lost in other dis
cussions.  There  are  two  courses 
open.  So far as the  Chair is con
cerned, th€ Chair is quite agreeable to 
take some time away  from the time 
allotted for the non-afHcia] business, if 
the House is agreeable to finish tlie 
discussion  today.  If  the  House 
is  not  agreeable,  we  will  .take 
as  much  time  as  rossible  today, 
and proceed with the discussion up 
.till 2-30 p. m., and then take the dis
cussion to the next session.  There arc 
thus two courses open.  I am anxious 
that full time be given to the discus
sion of this reiwrt. It may be decided 
just as the House  pleases.  If the 
House wants that we may take some 
of the time of the non-offlcial business, 
the House can express Its willingness 
to do so. If the House wants that the

debate may be taken over to the next' 
session, it can do so.  Let us, first of 
all, ,just And out from the hon. Home 
Minister his reactions, because his re
actions must also be considered.
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Tile nfiimter of Home  Affairs and 

States (D»< Katja): I have no obiec- 
tlon to the discussion being taken to 
the next session.

Mr. Chairman; I think the House is 
agreeable that we may spend as much 
time as possible today, and then the 
rest of the time may be  taken up in 
the next session.  Then we will pro
ceed with this, till 2-30 and then post
pone it, for further discussion, to the 
next session.

Dr. Katja; I beg to move:

“That the Report of the  Com 
missioner for Scheduled Castes ana 
Scheduled  Tribes for the  period 
ending the 31st  December, 1953, 
be taken into consideration.” 

Whatever opinion may be expressed 
by the House about the acts of com
mission or omission on the part of the 
Government, I think there would be 
general unanimity that  the Commis
sioner for Scheduled Castes and Sche
duled Tribes has done his job, se far 
as he can, very  well.  The  Report 
which is now in the hands of the hon. 
Members is very full, having behind 
it the very painstaking efforts of the 
Commissioner, and is very objective.

Shri Vetayudhan (Quilon cum Mave- 
likkara—̂ Reserved—Sch. Castes); What 
have the Government done?

Mr. Cbaixman; The  hon.  Minister 
hâ just started  and the  questions 
have also simultaneously started.  Let 
us hear him.  Hon. Members will get 
time to say all that they want to say.

Dr. Katju: Their interruptions indi
cate their affection for me personally. 
The Report is a very objective one, 
and I feel that every  imaginable as
pect of the imiwrtant problem relating 
to the Scheduled Castes and Scheduled 
Tribes is touched upon in that Report 
It is a very thorough one.  The Com
missioner has had to do a veiy r̂e-
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niious Job.  He  goes about  touring 
practically the whole of India once a 
year, and then, he must contact the 
various State  Governments,  and the 
various State Ministers,  the  depart
mental heads, and then he tries  to 
promote the welfare of the Scheduled 
Castes and Scheduled Tribes  as  a 
whole to the best of bis ability.  He 
uses his utmost exertions.  I think 
we are indebted to him for  a  very 
fine report.

Last year, we had a discussion on 
the previous report, and the  House 
would recollect that I gave an undeî 
taking that every  suggestion  made 
during  the  course  of  the  debate 
would be most  carefully  analysed, 
that the speeches of every  Member 
would be analysed, would be grouped 
together, and that there would be the 
fullest consideration of every  single 
suggestion, and that the information 
would be laid before the House as to 
what action Government have takep.
I understand that a big sort o*f memo
randum has been prepared; the left- 
hand column shows the  suggestions 
you have  made and the  right-hand 
column shows the  action  that has 
been taken, or may be  taken.  Of 
course  the action may be meagre in 
your opinion, and may be  sufficient 
in my opinion.  It  also  shows the 
subject-matters which are under con
sideration. and so on and so  forth. 
But the House would at least appre
ciate that nothing has been  passed 
over.  Every single  objection  and 
suggestion has been taken into consi
deration, and we have tried our best 
to be guided thereby.

There are  numerous  amendments 
which  have been  tabled to  this 
motion.  There is the familiar point— 
the desire  that there  should be a 
separate Ministry for this subject, the 
desire that there should be a better 
itpresentation in the  services.  The 
most important of the  whole thing, 
the most  important  problem that 
seems to weigh with the Members is 
jobs, and moie jolS3  and the fulfll-
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ment of the desire to fill as many re
served iwsts as possible  with mem
bers of the Scheduled  Castes  and 
Scheduled Tribes,  under  the Conti- 
tution.  The great grievance has al
ways been made during the last three 
years that in the higher ranks, the re
served posts are not  filled by mem
bers of the Scheduled Castes or Sche
duled Tribes and their representatiOT 
is very meagre.  I have dealt with It 
during the past years, and I can only 
say that two things  wiU have to be 
remembered.  First, in the matter of 
jobs, posts and appointments, it is’ not 
only the question of giving represen
tation to one particular  community, 
but that you have got to bear in mind 
the general efficiency of the adminis
tration.  When you appoint a District 
Magistrate—it does not matter to me 
who he  is—that District  Magistrate 
has,  under his  administrative  gui
dance and  control, the  welfare and 
the prosperity of a  million or two 
million or tiiree million people of that 
district and all those people may be
long to  all  communities—̂ Hindus, 
Muslims,  Sikhs—and they  may be 
‘touchables’ or untouchables.  If the 
District Magistrate is not  up to the 
standard or up to the mark, then the 
people may suffer, and it  wfll be a 
very scanty consolation to say, “very 
well, that particular  District Magis
trate was a Brahmin.  We  had to 
appoint  a  Brahmin and though  he 
was not up to the mark, he had to be 
there, but people suffer.”  The article 
put in in the Constitution regarding 
this must always be  borne in mind; 
“with due regard to the efficiency ol 
administration”.  I am in entire sym
pathy with the  aspirations of  the 
Scheduled  Castes  and  Scheduled 
Tribes.  Let the House take it from 
me; without the slightest mental re
servation, I am very eager  that not 
only the reserved  posts  should be 
given to the  members of the Sche
duled Caites and  Scheduled Tribes, 
but I am praying for the day  when 
their numbers would be much larger 
should be much larger than that what 
is laid down in the Constitution. But



4017  Motion re:  24 DECEMBER 1954 Report of Commissioner
for Scheduled Castes and

Scheduled Tribes

4018

that is not a very essential point. The 
real truth of the matter is that this 
problem requires treatment on a long 
range, and I  propose to take  some 
time of the House in dwelling upon 
that long range aspect of the matter. 
That is the question of how the Gov
ernment proceeds to promote the edu
cation, particularly, hî er education 
of the members—both men and wo
men—of the  Scheduled  Castes and 
Scheduled Tribes.  If we get a good 
many number, a sufficiently adequate 
number, then their appointments wiU 
foUow as the night follows  the day. 
On that  matter, I  would  ask hon. 
Members to read the sections relating 
to what are called the  educational 
facilities to the students of the Sche
duled Castes and Scheduled  Tribes 
and tribal  areas.  It is really a re
markable story.

Shri Barman (North Bengal—Re
served—Sch. Castes): May I just in
terrupt the hon. Home Minister? tie 
has cited the very same  case of a 
District Magistrate as he did on the 
last occasion.  Is it his case that all 
the Scheduled Castes candidates are 
asking to be at once appointed to the 
posts of District Magistrates?  Why 
is this extreme analogy given in all 
cases?  No man. not even a Bram- 
min, will insist on such a thing.

Sbri Velayudliaii: No  man  wants 
efficiency to sufiEer.

Dr. K.atju; If there is any deficien
cy left in my speech, then hon. Mem
bers may put some questions at the 
end of my speech as to what I have 
got to say on thô points  which I 
might have omitted.  To  take up a 
point in the middle of the si>eech and 
begin a  cross-examination is  really 
embarrassing

Mr. ChaimuB: If any hon. Member 
has to put any question, it would be 
better if it is put at the  end of the 
speech.  To interrupt the hon. Minis
ter when he is developing a point is 
not fair.  It Is not in the interest of 
good debate either.

«06 LSD

Shri VelayncUian; Let me submit to 
you. Sir, that it is not for propaganda

Mr. Chairman: Every hon. Memhec 
has a right to say  anything in this 
House.  When the hon. Member gets 
a chance he can reply to it.  If in the 
course of a speech, every hon. Mem
ber puts a question and  expects a 
reply to it, then there will be no de
bate at all.

Shri N. Bachia.h  (Mysore—̂Reserv
ed—Sch. Castes): Every time the hon. 
Minister makes a speech he refers lo 
the Education Ministry......

Mr. Chairman: Order,  Order.  I 
have already ruled that if there are 
any questions they may be put in the 
end.  The hon. Member, instead of 
doing that, is criticising the speech 
of the hon.  Minister.  This is not 
right.

Shri N. Rachiah; I am not critici:;- 
ing.  I just want a clarification.

Mr. Chairman: I won’t  aUow  the 
hon. Member to speak at this stage.

Dr. Katjn: The aspect which seems 
to be very irritating, and to which I 
was  inviting the  attention of the? 
House, was the  assistance  provided 
by Government, both Central Govern
ment and the State  Governments in 
the field of education, in the matter 
of providing  educational facilities ta 
young men and  young  women of 
Scheduled Castes, so that  they may 
prosper and may qualify themselves 
for aooointment to the highest offices 
in the State, not only  reserved ap
pointments, but  all other appoint
ments.  Secondly, education is neces
sary, because the number  of  jobs 
after all is a limited one.  Scheduled 
Castes and Schedgled Tribes number 
about seven crores.  If you give them 
700 jobs, or even 7,000 jobs, you pro
vide for that number of families.  I 
do not in any  way  minimise  the 
psychological  importance, the  senti
mental importance the  i>oIitical  im
portance of giving them the highest 
Job.  TTiat is not my lioint.  What we 
would like to do is to raise the whole
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standard of their  living, and  give 
them all help.  It is from this point 
of view  ftat I always  attach the 
greatest importance to what Govern
ment is doing in the education̂ fieid.

Now, Sir, figures have been givea 
in Appendix XIV and I imagine hor> 
Members would have made themselves 
familiar with them.  It will be found 
that the amount of scholarships which 
was given six years ago, that is in the 
year, 1947-48, was only Rs.  5,39,000. 
Year by year the sum has been  in
creasing and in the year 1953, with 
which the Report is  dealing, U was 
a sum of Rs. 62 lakhs.  I many inform 
the House that in the year which 
closing, namely,  1954, this sum oi 
Rs. 62 lakhs  has  gone  up to  Rs. 
1,18,00,000.  This only represents the 
amount  awarded in the shape  of 
scholarships by the Central  Govern
ment to the  Scheduled  Castes  and 
Scheduled Tribes  throughout  India. 
Please remember—and I am sure hon 
Members would have seen this from 
the appendix—that this includes scho
larships  awarded  for  pre-graduate 
courses like intermediate and  other 
courses like M.A., Ph.D., LL.B.,  and 
professional  education  in  every 
sphere of life, and I may point  out 
that more than about 11,000 boys and 
girls have been  receiving  stipends. 
This is not all.  Apart from  this  1 
crore and 18 lakhs (the report men
tions only Rs. 62 lakhs) the State Gov
ernments are doing their very best to 
assist to the utmost of their capacity 
in the expansion of education. The Re
port would show that in State after 
State the whole education is free.  In 
the case of indigent students no tuition 
fees are charged at all. Thus if you 
take into consideration the assistance 
of Rs. 1 crore and 18 lakhs given by 
the Central Government, together with 
the asistance which is given in every 
State, A, B and C, the sum total wiU 
be very substantial.  Several crores of 
rupees are provided for the benefit of 
the members of the Scheduled Castes, 
and I am very happy really  to  see

that education among them is spread
ing rapidly.

There was a scheme by which Sche
duled Castes boys were  being  sent 
abroad, for foreign training, with very 
substantial scholarships of about £400. 
The scheme was started on an experi
mental basis for one year.  But the 
results were so satisfactory that, as I

amiouced in the  House  »s&e  time 
back, when this matter came up for
discussion, it has now been put on a 
five year footing.  The  number  of 
students has been increased from 5 to 
10 and  Government is  feeling very 
happy indeed over the success of their 
experiment.  This is an aspect which 
I would request the House not to for
get.  To hon. Members who say that 
Government is not doing this and that, 
I say that  Government’s  record  of 
activity in this field is a very gratify
ing one and credit ought to be given 
to them for this.

Then̂I cmne to another point. The 
Constitution has provided that sc far 
as Scheduled Tribes  are  concerned, 
they should be given assistance  for 
their upliftment.  There are  several 
welfare schemes for members of tiie 
Scheduled  Castes  and  Scheduled
Tribes.  Hon. Members  would  have 
seen section 10 of the Report and also 
Appendix  XVIII.  Here again  the
figures are indeed  revealing  and 
should say very reassuring.  The total 
amount spent on the welfare of Sche
duled Tribes in Tribal areas is Hs. 4 
crores and 31 lakhs in 1953.  This in
cludes  the  Central  grant  of  Hs.
1.91.42.000 E-d s contribution of  Hs.
2.39.56.000 by the various States, mak
ing a total of Rs. 4,Jl,00,000. I submit
this is not a small sum; it is a sub
stantial sum.  Welfare schemes  have 
been devised meticulously  in  every 
field, water supply, housing, etc.  It 
has nothing to do with giving of lands. 
Details about this have been given in 
the Report and I would not tire the 
patience of the House, by elaborating 
upon this.  So far as Scheduled Castes 
are concerned a sum of Bs. 50  lakb*
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was provided for  welfare  schemes, 

like provision of drinking water, hous

ing and other measures for  removal 

of untoucbability.  Of this a sum ”of 
Hs, 43 lakhs has been spent, while "te. 

7 lakhs  remains  unspent.  Besides 
this grants-in-aid were given.  Then 
a sum of Hs. 30 lakhs was spent for 
the execution of welfare schemes for 
members of the  ex-Criminal  Tribes 
and Rs. 30 lakhs for other Backward 
Classes. Now, this is specifically limit
ed to the members of  these  classes. 
But the H9use is aware that the Cen
tral Government and the State  Gov
ernments have been  carrying out  a 
most ambitious programme for the be
nefit of the under-developed sections of 
the community.  There Is no distinc
tion between Scheduled Castes and un
scheduled castes.  Everybody beneflU. 
If you give security of tenure in the 
villages by abolition  of  the  zamln- 
daris, who benefits?  It is the  culti
vator that benefits.  Out of the culti
vators there are  numerous  persons 
who are members of  the  Scheduled 
Castes, but there are also others who 
are members of the so-called higher 
castes. Similarly, expansion of educa
tion,  Millions of primary schools have 
grown up.  Then there is employment 
provided by the building of roads, con
struction of dams and employment in 
public works of all sorts of descrip
tion.  We must take a complete view. 
When you are talking ol the economic 
condition of the Scheduled Castes and 
Scheduled Tribes, I suggest  to  you 
that you should not concentrate only 
on what we call the specific matters, 
welfare schemes and other  schemes 
which have been undertaken by Gov
ernment for the benefit of the Scheduled 
Castes primarily, or grants which may 
be provided for their benefit, but in 
jrder to have a picture as a whole you 
must take into consideration aU the 
reforms which are being handled by 
Government, reforms which are calcu
lated to raise the standard of living of 
the people as a whole and, secondly, 
reforms which are calculated to bring 
about an improvement in the  condi
tion of the Scheduled Castes specifl-

-cally.  Because, there is a tendency to 
concentrate on it and say "Four crores! 
Four crores is nothing” or "you have 
given only fifty lakhs, you have done 
this and done that”, and leave aside 
the general  picture  altogether,  the 
general picture which my hon. friend 
Mr. Nanda has been dealing with. Be
cause  it  is cl essential importance. 
The whole effort of Government is cal
culated to raise the condition, to hring 
about improvement ol the under-deve
loped people.  And therefore it really 
benefits primarily or to a very large 
extent  members  of  the  Scheduled 
Castes.  This aspect should  not  be 
overlooked.  Go into the countryside, 
and what do you find?  Number  of 
schools, primary schools.  Suppose you 
say there should be wider education; 
these scholarships and other facilities 
which have been accorded, they  all 
deal with higher education.  But so 
far as primary education is concerned 
It is free.  And if in every State thou
sands and thousands of  schools  are 
opened, who benefits?  Not  the  so- 
called higher castes.  Everybody bene
fits,  And that includes the Scheduled 
Castes also.  No one is excluded.  Si
milarly, efforts are being made to de
velop cottage industries.  Who carries 
on cottage industries?  Cottage indus
tries are carried on by everyone. And 
to the extent that the cottage  indus
tries are carried on by Scheduled Caste 
people that community benefits.  I am 
only drawing attention to the tact that 
the picture that we draw before our
selves should be a complete  picture 
and should not be a lop-sided one.

So far as these  appointments  are 
concerned— am not saying something 
to which my hon, friend took  great 
objection, about the case of  District 
Magistrates and all that; that is not 
the point; I realise that there  have 
been shortcomings—̂but so far as these 
appointments are  concerned  please 
remember that the Constitution has 
provided for s  separate  machinery. 
It is for the Public Service Commission 
to select the best available  persons. 
The Public  Service  Commission  1»
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bound by the Constitution and we can
not interfere with its Uberties,  with 
its course of action in the matter ol 
selection of candidates.  So far as re
laxations are concerned, Government 

has ordered relaxation. I informed the 
House that in regard to non-gazetted 
posts we have, I think, extended re
laxation to five years, and so far  as 
gazetted posts are concerned, to three 
years.  There is a measure even now 
under discussion whether  this  limit 
should not be extended even in regard 
to gazetted posts from three years to 
five years.  The Public Service  Com
mission has expressed  an  opinion 
may be a tentative opinion—that ex
tension of this period is not a suitable 
thing because then we will not get pro
per persons.  That matter is constant

ly under discussion.

What I wish to assure the House 1» 
that every single matter of detail ia 
being discussed.  Take another case, 
namely promotions and transfers.  Jt 
is said that these reserved iobs are b*- 
ing given to others.  That  raises  a 
question of great  importance.  You 
may reserve some posts and say that 
measures should be taken to see that 
those reserved posts fall to the lot ol 
the Scheduled Castes and  Scheduled 
Tribes.  But when once appointmenti 
nave  madte, then in the case of
promotions and transfers this distlne- 
tion has never been observed so  far. 
But even there we are seeing as  to 
what should be done so that the rights 
of the members  of  the  Scheduled 
Castes are not in any way minimiŝ 
or prejudicially affected. As I  said 
over and over again, I wish  to  say 
please do reaUse that Government is 
as sincere as anybody about the work
ing out of the Constitution, about ful
filling the requirements of the Consti
tution in letter, in spirit, and there Is 
not the least desire in the Ministry or 
anywhere for dodging them  in  any 
shape or form.

I do not wish to take any further 
time on this matter.  If necessary. I

shall say something by way of reply.
If there are any questions which my 
hon. friends would like to put to me,
I shall be prepared to answer them.

Several Hon. Members rose-

Mr. Chairman:  So many w<uit to
put questions, or  do  they  want  to 

speak?

Shri Velayudhan:  The amendments

are there. .

Mr. Chairman;  Hon. Members will 
kindly allow me at least to place the 
motion before the House.  If no ques
tions are going to be put, then I  will 
place the motion before the House.

Shri Barman:  I do not know whe
ther I have offended the hon. Minister.

Dr. Katju;  No.

Shri Barman; What I meant was that 
you should take the case of the Sau- 
rashtrs Government.  Ttey are trying
to...

Dr. Katin:  I cannot go into diffe
rent Governments.

Mr. Chairman;  If the hon. Member 
wants to put any specific question he 
may do so.  Otherwise, il  he  starts 
speaking he will lose  his  right  to 

speak later.

Shri Barmao:  May I ask the hon.
the Home Minister whether the Cen
tral Government cannot  follow 
Saurashtra Government in the matter 
of filling posts which are not posts of 
District Magistrates, taking their aca
demic qualification and training them; 
whether the Central Government has 
ever tried such methods which have 
been adopted already by the Saurash
tra Government?  It is in the Shrikant 
Keport.

Dr. Katju; I shall deal with that 
point in my concluding speech.

Shri B. S. Murthy (Eluru)  •oje-
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Mr. Cbairman:  When I wanted to
know  whether  any  hon.  Memt)ei* 
wanted to put questions, fae did not 
rise.  I suggest that when the  hon. 
Member speaks he may put his ques
tion. and he will have the right of 
getting the reply also.

I shall now place the motion before 
the House.

Motion moved:

“Ttiat the Report of the  Com
missioner for  Scheduled  Castes 
and Scheduled Tribes for the pe
riod ending the  31st  December,
1953, be taken into consideration.”

motion,  the

Sarjar A. S. Saical (Bilaspur);  I 
beg to move:

That for the original 
following be substituted;

"This House having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953 and the 
policy of the Government of India 
in relation  thereto,  records  its 
satisfaction  over  the  progress 
made."

Shri M. L. Agtawal (Pilibhit Distt. 
cum Bareilly Distt.—East): I  beg to
move:

That for the original  motion,  the 
following be substituted:

“This House, having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953,  regrets 
that due steps have not been taken 
to safeguard their interests In the 
matter of  representation  in  the 
House of the People and the State 
Legislative Assemblies guaranteed 
to them under Articles 330 and 332 
of the Constitution of India.”

Shrl Kam Dhanj Das (Gaya East— 
Reserved—Sch.  Castes);  I  beg  to 
move:

That for the original  motion,  the 
following be substituted:
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“This House having  considered 
the Report of  the  Commissioner 
tor Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953 approves 
all the recommendations made by 
the Commissioner  for  Scheduled 
Castes and Scheduled Tribes but 
regrets the laxity of the State 
Governments  in  implementing 
the recommendations and is  of 
the opinion that the Central Gov
ernment should take keen interest 
in the  matter  and  direct  the 
State Governments to watch the 
progress especially In the Add of 
education of  the  sweepers  and 
scavengers  i.e.  Domes, Bhangis 
etc. who deserve more  attenti(xi 
on special footing so as to ensure 
for them justice and equal  pro
gress."

Shri  Brobmo-Chaadhary  Goal- 
para-Garo Hills—̂ Reserved—Sch.  Tri 
bes);  I beg to move;

That for the original 
following be substituted-

motion,  the

■This House having  considered 

the RcDort of  the  Commissioner 
tor Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December. 1953, approves 
the policy of the Government  of 
India in giving a priority to  the 
problems of Scheduled Castes and 
Scheduled  Tribes.  but  regrets 
that—

(a) adequate steps are not beinP 
taken to iîlement the direc
tive principle  of  the  State 
policy laid down under Arti
cle 46 of the Constitution;

(h) the Cranmissioner for Schedul
ed Castes and Scheduled Tribes 
has not  been  able  to  co
operate with the State  Gov̂ 
ernments in ameliorating the 
conditions of these Castes and 
Tribes:

(c)  due emphasis is »ot being laid 
on formulating comprehensive 
schemes for improving com-
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munications, education, medi
cal, housing and other  facili
ties so as to improve ttie socio
economic  conditions of  these 
backward people;

<c') the  Comnussioner  ha*  not 
tried to  study  the  require
ments of backward areas and 
to put up proposals for open
ing  of  Community  Projects 
and N.E.S. Blocks and  other 
developmental activities among 

these backward peô;

<e) there has been no attempt to 
get suitable officers from the 
States familiar with the  spe
cial problems of the Scheduled 
Castes and Scheduled  Tribes 
lo adviii the Central Govern
ment and the  Commissioner 
on the local problems of their 
respective States; and

<f) the officers posted  to  tribal 
areas are not required to learn 
the tribal dialects or acquant 
themselves with thêcustoms, 
manners and ccmditions of life 
of the tribal people and fami
liarise themselves with  their 
special problems.”

Shrl Frank Anthimy (Nominated—
Anglo Indians):  I beg to move:

That for the original  motion,  the 
following be substituted;

“This House having  considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the  period  endinc 
the 31st December. 1953,  regrets 
that the educational and economic 
safeguards  in  respect  of  the 
Anglo-Indian Community  are not 
being implemented satisfactorily.” 

Shri Natawadkar (West Khandesh— 
Eeserved—Sch.  Tribes):  I  beg  to

roove:

That for the original  motion,  the 
following be substituted:

“This House, having  considered 
the Report of  the  Commissioner

for Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December, 1953,  regrets 
that due steps have not l>een taken 
to safeguard their interest in  the 
inatter of revision of the Constitu
tion  (Scheduled  Tribes)  Order,
1950, issued by the President  of 
India under clause (1) of  Article 
342 of the Constitution.”  ’

Shri Dasaratha Deb (Tripura East);
I beg to mnvo-

That for the original  motion,  the 
following be substituted:

"This House having  considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December, 1953,  regrets 
that the suggestions made in  this 
Report have not been properly im
plemented and is of the  opinion 

that—

(i)  the Central Government should 
take immediate steps to  im
plement the recommendations 
n-ade by the Commissioner for 
Scheduled Castes  and  Sche
duled Tribes as  regards  re
moval of untouchabiUty  and 
social disabilities, security of 
land tenure, education and so 

on,

(î) immediate  steps  should  be
laken to  rehabilitate  Tribal 
‘joomias’ in the plains free of 
cost and to provide them with 
free  implements, seeds  and
monetary assistance as grant- 

in-aid,

(iii) immediate steps should  alfo
be taken to introduce autonom
ous administrative set-up  in 
the Tribal Scheduled Areas, as 
prescribed in the Constitution, 
with full powers to  execute
their development schemes,

(iv) proper safeguards for  Sche
duled Tribes  and  Scheduled 
Castes, who have been living
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in the areas of non-tribal peo
ple,  should  be  maintained, 
such as security of  landhold
ings, security of employment 
in public services, participation 
)r political activities, provision 
of educational facilities  and 

so ou, and

<v)  village  panchayat  system 
should be introduced without 
delay in the areas where tbis 
system has not been introduc

ed so far.”

Shrl B. K. Patel (Surat—Reserved— 
Sch, Tribes):  I beg to move;

That for the original  motion,  the 
lollowing be substituted:

“This House, having  considered 
the Report of  the  Commissioner 
lor Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the 31st December,  1953. regreta 
that due steps have not been taken 
•to safeguard their interest in the 
matlei of appointing an  Enquiry 
Commission under Article 339 of 
the Constitution to inquire into the 
prevailing conditions of Scheduled 
Tribe? in general and  Scheduled 
Areas in particular, and assessinf 
the welfare  activities done for 
■them throughout India and partim- 
larlr in the Scheduled Aieas.”

Shrl B. S. Mnrthy; I beg to move;

That for the original motion,  the 
following be substituted:

“This House having  considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the Slst December,  1953, recoifi- 
mends to the Government to set 
up a Standing Committee for ac- 
celeraling the speed of ameliorat
ing the conditions of  the  Sche- 
■duled Castes and Scheduled Tribes 
in accrrdance with the guarantee« 
given in the Constitution.”

Shri Bheekha  (Banswara—
Dungarpur—Reserved̂ Sch,  Tribes):

I beg to move:
(1) That for the  original  motion, 

the following be substituted:

"This House having considered 
the Kcport of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the  period  ending 
the ?lst  December, 1953  regrets 
that due legislation has not been 
undertaken by State Governments 
to safeguard the interests of Sche
duled Tribes and  to  raise  the 
tone  of  administration in  the 
scheduled  areas  of  different 
States.” •

(2) That for  the  original motion, 
the following be substituted:

“This House, having considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
31st December, 1953, regrets that 
the Commissioner has failect—

(a) to incorporate in his  Report 
the annual statement of total 
number of reserved vacancies 

advertised and the number of 
vacancies actually filled up by 
Scheduled Castes  and  Sche
duled Tribes candidates.

(b) to suggest any effective ma
chinery  between  the  State 
Governments and the  Centre 
to  execute  comprehensive 
schemes intended for the wel
fare of Scheduled  Castes and 
Scheduled Tribes,

(c) to show the amounts which 
lapsed every year out of the 
grants made to State Govern
ments under Article 275 of the 
Constitution, and

Cd) to mention voluntary and for̂ 
cible conversions  undertaken 
by Foreign  missions  in  the 
Scheduled Areas of  different 
states.”

Shrl N. B. Chowdhnry (Ghatal): I 
beg to move-

That for the original ‘îtion,  the 
tollowinj? be substituted:

“This House, having considered 
the Report of  the  Commi.-isintiM-



tlie Government of the Punjab have
lailed—

<a) to rehabilitate the Harijan til
lers who have been ejected in 
thousands by  the  land-lords 
and made  refugees  in  their 
homes,

(b) to  provide  in  consolidation 
operations, plot to Harijans for 
Bara, compost pits,  grounds 
for grazing their  cattle  and 
burning their deads,

<c) to fill up the vacancies in Gov
ernment services according to 
the quota reserved for  Sche
duled Castes,

(d) to protect the right  of  the
Harijans who are still depriv
ed of the facilities in  talcing
water from 99 per cent, of vil
lage weUs, and

(e) to do any thing to improve the
condition of the sweepers and 
scavengers as far as their liv
ing as weU as social, economic 
and  housing  conditions  are
concerned.”

Shii Ramananda Das: I beg to move:

That for the  original  motion,  the
following be substituted:

“This House, having considered 
the Report of the Commissioner for 
. Scheduled Castes and  Scheduled 
Tribes for the period ending the 
3lst December, 1953,  is of  the 
opinion, that—

(a) a separate Ministry for Sche
duled Castes, Scheduled Tribes 
and Backward Classes  should 
be established,

(b) a sum of rupees ten  crore* 
should be reserved every year 
for the social, economic  and 
educational  uplift  of  these 
classes,

(c) free and compulsory primary 
-■  education should be provided

for these classes in  all the 
•■rtates,
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for Scheduled Castes and Schedul
ed Iribes for the period ending the 
31st December, 1953, regrets that 
due steps have not been taken to 
safeguard their interests.”

Shrt Velayudhan: I beg to move: 

That for the original  motion,  the 
to.'.owing be substituted:

“This House, having  considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
U'.e 31st December, 1953,  regrets 
that after Independence there has 
been a set-back to the activities of 
the emancipation of the untouch
ables.”

Dr. Satyawadl (Kamal—Reserved— 
Sch. Castes): I beg to move:

(1) That for the original motion, the 
following be substituted:

“This House having  considered 
tce Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December. 1953,  regrets 
that-- •

(a) the Government have failed 
tc  include  the  Harijans 
working as  sweepers  and 
scavengers in the Subsidis
ed Housing Scheme for the 
industrial workers, and

(b) the Government have failed to 
include the Harijans working 
as sweepers and  scavengers 
in the benefit provided for the 
factory labour in the Payment 
of  Wages  Act,  Workmen’s 
Compensation  Act,  Employ
ment of Children Act, Health 
Insurance  Act  and  similar 
social legislations.”

(2) That for the original motion, thê
following be substituted: /

“TMs House having considered 
the Report of  the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period ending the 
list December. 1953, regrets that
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(d) facilities £'or free Secondary, 
Higher and Technical  educa
tion with scholarships  should 
b€ i!iven to students of tliea* 
backward classes,

(e) adequate representation,  ac
cording to  population  basis, 
should be given to  them  in 
Government services,

(f) at least one member belonging 
to one of these classes should 
be appointed in all Public Ser
vice Commission Of the States, 
Railway Public Service  Com
missions and all such appoint
ment boards, to safeguard the 
interests  of  the  Scheduled 
Castes, Scheduled Tribes  and 
backward classes,

(g) land should be distributed to 
the actual tiUer of the soil,

(h) subsidy and help should  be 
given for small-scal̂ and' cot
tage industries,

(i) drinking water facilities should 
be provided in aU the villages 
and localities for these people 
in all the States, and

(j) provisions of  the  Minimum 
Wages Act should be  imple
mented for  the  agricultural 
labourers  throughout  the 
country."

Shri Veeraswamy  (Mayuram—Re
served—Sch. Castes):  I beg to move:

That for the original motion,  the 
following be substituted:

"This House having considered 
the Report of  the  Commissioner 
for Scheduled Castes-and Schedul
ed Tribes for the period ending the 
31st December, 1953, regrets that—

(a) tt»e recommendations of  the 
Commissioner have not  been 
implemented with any since
rity and seriousness both  by 
the Central and State  Gov
ernments,

(b) the Report does not -contain 
proper details about the dis

abilities  of the  Scheduled 
Castes in Madras State,

(c) no steps have been taken to
provide the Scheduled Castes 
people  with  the  supply  ot 
drinking  water,  land  and
house sites,

(d) representation of the Schedul
ed Castes in AlLIndia  and 
State Services  is very poor, 
and

(e) a special Ministry  has  not 
been established at the Centre 
to look after the interests  of 
the Scheduled Castes.”

Shrl BhedUu Bbai:  I beg to move:

(1) That for the original motion, the 
following be substituted:

“This Ifouse having  considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period ending the 
31st December, 1953, regrets that 
in absence of a Commission, con
templated under Article 339 of the 
Constitution, no  Committee  has 
been set up to assess the welfare 
activities undertaken by  various 
State Governments for ameliorat
ing the conditions  of  Scheduled 
Tribes and development  of  the 
Scheduled  areas  In  different 
States."

(2) That for the  original  motion, 
the following be substituted':

“This House having considered 
the Report of the  Commissioner 
for Scheduled Castes and Schedul
ed Tribes for the period  ending 
the 31st December, 1953,  recom
mends to the Central Government 
that pending the appointment of 
a Commission  as  contemplated 
under Article 339 of the Constitu- 
•tion, a Central  Tribes  Advisory 
Committee should be constituted 
to advise on the administration of 
ameliorative measures for Schedul
ed Tribes and to suggest and sup
ervise the proper  implementatioiv
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of the safeguards provided under 
the Constitution for the  develop
ment  of  the  Scheduled  Areas 
throughout the Union of India.”

Mr. Chairman; All these  amend
ments and the original motion  are 
now before the Hotise.

Sbrimati Khongmen (Autonomous
Distts.__Reserved—Sch. Tribes): The
Report of the Commissioner for Sche
duled Castes and Scheduled Tribes for 
the year 1952 was being discussed  in 
the Hoâe towards the end of  last 

year.

Mr. Chairmin: Order, order.  Be
fore the hen. Member  proceeds,  I 
•would like to fix the time for speedies. 
As I understand that a very  large 
number of hon. Members are  an
xious to speak, I think 15 minutes for 
the leaders and 10 minutes for ordi
nary Members would be all right If 
you want a large number of Mem
bers to take part,  that  is the  only 
course open to me. 1 am  in  the 
hands of the House.  If the  House 
wants more time, they have to take 

a decision.

Shri Dasaratha Deb: The  leaders
should be given more time or  the 
spokesmen of the parties may  be 
given more time.

The Deputy  Minister ct  Home 

ASalis (Shri Datar); Fifteen minutes 
for each Member and 20 minutes to 
the leaders may be given.

Hon. Mcmben; Yes.

Mr. Chsdrman: All right.  Twenty 
minutes  for  the  leaders  and  15 
minutes for  ordinary  Members.  1 
would request the hon. Members not 
to force me to ring the bell more than 
twice.

Shri Velayudhan: Another  point
regarding distribution  of  time.  In 
calling the Members from the Sche
duled Castes, one from  each  State 
may be called.  The situation is diffe
rent from State to State.

Mr. Chairman; Order, order.  This 
kind of request is sometimes  made.

I set my face against it.  The entire 
House is interested in the  question; 
not only the Members of the  Sche
dule Castes.  At the same  time,  I 
quite realise that this is a matter of 
very special concern for  them.  So 
long as I am in the Chair, there will 
be a preponderence of speakers from 
the Scheduled Castes; but it will not 
be solely confined to them.

Shri Frank Anthony: On a point of 
clarification, you have been  pleased 
to say that leaders will be allowed 
20 minutes.  I shall presumably  be 
the sole spokesman for one of  the 
communities for  which  safeguards 
are intended here.  Will I be given 
time as a leader or as a sole spokes
man?

Shri Veeraswamy: In view  of the 
importance of the subject and also in 
view of the fact that the  discussion 
will also be continued in the  next 
session, I would suggest to the Chair 
that more time be allotted to the dis
cussion of this subject: say 10 hours.

Mr. Chairman; Order, order.  Allot
ment of time is to be made by  the 
Business Advisory  Ckjmmittee.  The 
whole thing is not to be finished to
day.  If the Business Advisory Com
mittee in their wisdom want  more 
time to be given, the Chair will have 
no objection.  It is for the Business 
Advisory  Committee  to  apportion 
time.

So far as Shri Frank Anthony  is 
concerned, the hon. Member  is fully 
aware that though he is not a  Party 
leader, it is not only to the  Party 
leaders that more time is given, but 
also to such persons as are not Party 
leaders, but who at the same  time 
hold a position higher than the ordi
nary Members.  Every  effort  shall 
be made to see that the point of view 
represented by Shri  Anthony  and 
others is fully allowed to be  repre
sented in the House.

Shri Thimmaiah (Kolar-Reserved- 
Sch. Castes) rose—

Mr. Chairman; 1 am afraid all this



•4037 Motion re;

time is being taken away out of the 
time allotted for the discussion.

Shri  Jangde  (BUaspur-Reserved- 
Sch. Castes): May I make one  sug
gestion?  The Private Members’ BiUs 
should be suspended and carried over 
to the next session.

Shri Thimmalah: This  report re
lating to 1953, we are  discussing at 
the end of 1954.  If we discuss it in
1955, 't will not look nice.

Mr. Chairman: This  matter  has 
been decided by the House. I  do not 
-want to re-open this matter.

Shri  Sadhan  Gapta;  (Calcutta- 
South-East): Am I to understand that 
the time allotted to the leader would 
also be allowed to the spokesman  of 
the Party although he may not  be 
-the leader?

Mr. Cbaimian: If the leaders do not 
I>ropose to speak on this question, so 
far as the spokesman is  concerned, 
this concession will be  allowed.  If 
-the leaders also want tn'̂speak, I  am 
afraid it will be difficult to give them 
so much time.

Shrimati Khongmen; When the  re
port of the Commissioner for  Sche- 
■duled Castes and Scheduled  Tribes 
-was discussed in the House  towards 
■the end of last year, the hon. Home 
Minister promised that in future, he 
-would see that the discussion on the 
report is not delayed to such  a late 
•date.  But, the report of 1953  has 
.actually been presented today at the 
■close of 1954, when the report  for 
1954 is almost due.  That is  rather 
unfortunate, because  the  discussion 
of the report of one year is  meant 
to affect the administration  of the 
Scheduled Castes and Tribes in  the 
next year.  I hope in future this fact 
-will be borne in mind that the dis
cussion may not be so delayed.

Although the report deals with the 
subject of Scheduled  Castes,  Sche
duled Tribes,  Anglo  Indians  and 
other  Backward  Classes, I  should 
like, as on previous  occasions,  to 
•confine my observations mainly  to
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the subject of the Scheduled Tribes. 
I leave the other questions to other 
speakers.

Shri Datar: May I correct the hon. 
Lady Member.  This report was sub
mitted to the President in February, 
1954 and placed on the Table of the 
House either in March or April.

Hon. Members: Not discussed.

Shri Datar: So far as the presenta
tion of the report is concerned, it was 
done as early as possible.

Shrimati Khongmen:
cussion.

I meant dis-

I would only Uke to say one word 
to my Scheduled Caste friends.  We 
tribals do not believe in caste;  we 
treat every one as equal. It any one 
tries to behave in a superior manner, 
we simply ignore that p«son or com
munity and take no notice of them. I 
would ask my Scheduled Caste friends 
to leam from us and not feel  in
ferior and feel that they are  equals 
and behave with others as men with 
men.

Now, I wfll come to the  report. 
The author of the  Report  deserves 
toy compliments on his effort to make 
the report as  attractive  and  as 
pleasant to read as possible.  I would 
particularly like to mention the im
portance he gives to the tribal  arts 
and culture,  “nie cover of the  Re
port, as you would see, would create 
an impression that it entirdy  deals 
with the tribal  arts  and  culture, 
which we are so proud of.  I  wish 
he had added some colour and  nic- 
tures in between the pages too.

Now, the Report undM' considera
tion, like the previous report, is an
other  lengthy  statement  showing 
that so many schools were opened, so 
many dispensaries have been started 
and so on, but it is nowhere  men
tioned that the general living condi
tions of these people—I  mean  the 
tribals people—have changed, or, for 
that matter, even slightly improved. 
A lot of money is being spent  on 
constructing school buildings, some of 
which do not last long, and on open-
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ing of dispensaries to some of whidi 
the people cannot go.  my humble 
opinion, the greater need is to make 
these people realise that these things 
are for their good and for their bene
fit.  What is the use of a lofty school 
building if the boys and girls are not 
simultaneously persuaded to  use it 
Let Government officials and teachers 
first explain to them that they should 
go to school.  Let the  tribals  feel 
that they are one with the rest  of 
the population of the country,  and 
that the country wants to help them. 
It is necessary that suspicion be re
moved from their mind.  The tribal 
people have been exploited so long 
that they now look to everybody with 
distrust.  They would rather go  to 
somebody of their tribe who prac
tices witchcraft or gives some herbs 
which he claims would cure aU ills, 
rather than go to the  Government 
dispensary.  We  should  make  an 
.ffort to win their goodwill and con
fidence.  I regret to have to say that 
the attitude of Government  officials 
towards them is far from sympathe
tic.  "nie senior officials who  stay 
hundreds of miles away  from  the 
tribes, seldom come in contact with 
the tribals, so much so  that  they 
have come to look upon them as their 
rulers, rather then friendls. Many  ot 
them do not know their  language, 
neither  do they understand  their 
ways and customs.  In places, again, 
where they get an  opportunity  to 
live and work in their midst, they 
resort to interference with their age
long customs and beliefs.

In this connection, I feel hesitant, 
but I am obliged to touch a  point 
which has caused some  feelings re
cently.  It is alleged that some offi
cials in the tribal areas are trying to 
create Christian and  non-Christian 
feeling.  In a secular State it is only 
proper that such a thing should be 
prevented by  all means.  Previously 
among the tribals, this feeling was not 
there, and in the same family indi
viduals belonging to different religions

lived happily.  It would be imfortu- 
nate if this happy relation is disturbet'; 
now through any mistaken policy.

I agree that Government is doing 
its bit towards achieving the higher 
ideals of educating the tribals. They 
are giving a large sum of money for 
scholarships to children, belonging to 
the Scheduled Castes and Scheduled 
Tribes, for which we are very grate
ful indeed.  But, along with this, I 
would urge upon the Government to 
see that they get employed in Gov
ernment services.  Our  Constitution 
provides for special consideration  in 
public services for the  children of 
the Scheduled Castes and  Scheduled 
Tribes, of course, consistent with effi
ciency.  But, we should  not  lose
sight of the  fact  that  efficiency 
comes with opportunity.  Unless edu
cated youths do get employment, the 
incentive for others is lost, and the 
main objective of the Constitution is 
defeated.  It is for the Home Minis
try to see that the quota  reserved 
befiUed up, and I would stress what 
ray hon. friend Shri Barman had al
ready said to  the Hom6  Minister, 
that in this matter the Government 
of India, should follow  what  the
Government of Saurashtra has been 
doing.  The Government of Saurash
tra have been endeavouring to  fulffl 
their obligation according to the Com
missioner’s Report.

I may also point out that the most 
urgent and important task of  the 
Government to take up immediately 
is the development of roads and com
munications.  It is a well known fact 
that roads and communications in al
most all the tribal areas  are  non
existent, and where they do  exist, 
their condition is so bad and deplor
able that they can hardly be called 
roads, and they cannot be used  for 
the greater part of the year.  Offi
cers find it almost impossible to  go 
to the tribal areas, even if they wish 
to, or to be of any help to the people 
whose welfare they are supposed to 
look after.  Frequently officers meet 
with accidents due to bad roads.  I



may mention here that the Assistant 
Commissioner himself met with such 
an experience fourteen months  ago 
while going to one of the tribal areas. 
He might have lost his life, but, thank 
God, he came back  with  only a 
serious injury on his bead.  I  am 
sure that as soon as better means of 
communications are established,  the 
tribals will come in contact with their 
more advanced brethren and an urge 
to improve their lot will awaken  in 
them.  It will also result in the rapid 
development of these people.  Their 
economic condition, too, will improve, 
for, they will be able to bring their 
produce to the outer markets and get 
better prices for them.

They also need pure drinking water. 
They require protection against mala
ria  and  other  common  diseases 
which take away hundreds of  them 
every year.

With such a short time at my dis
posal, it would not be possible  for 
me to deal with many of the points, 
but I should like to mention about 
the tribal areas of the  easternmost 
part of our land.  The Home Minis
ter once expressed his  satisfaction 
with the working of  the  District
Councils.  In  Assam  five  District
Councils are working  according to 
the provision laid down in the Sixth 
Schedule of the Constitution.  I am 
afraid I do not feel the same  way 
as the Home Minister in this matter. 
I also have connection with the work
ing of these Councils, and I am  as 
anxious as he is for their  success,
but I may tell him for his  informa
tion, and also iSor the information of 
this House, that all is not well there, 
and things have not worked out as 
one woiUd have liked them to. The 
members of the Councils feel  that 
their power is so curtailed and their 
financial resources so  limited,  that 
they find it almost  impossible  to 
function.  Letters and telegrams are 
sent to me to urge upon the Govern
ment to do something about It. With 
this end in view, I have proposed an 
amendment to  the  Constitution; 1

4 0 4 2

more
only
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shall deal with  the  subject 
when the occasion comes.  My 
intention in mentioning this is that I 
want to draw the attention of  the 
Government so that the problem  of 
this type and other similar problems 
may be dealt with before it is  too 
late.

I would like to say that conditions 
in the North Eastern Frontier Agency 
are being improved by the Govern
ment and they are taking  steps to 
have new schemes.  But, I feel that 
the work has not advanced as satis
factorily as one would have wished. 
The appointment of ofBcers in  this 
area has been criticised and  I think 
it would have been worth while for 
Government to consider the same.

The road scheme has not progres
sed to the extent it should  be.  A 
few jeepable roads in this area are 
needed.  Motor tracks under  cons
truction here and there alone do not 
meet the demand of the whole people. 
Contracts  for  road  construction 
might, as far as possible, be given to 
the hill people  themselves.  It  is 
found that outsiders do not take much 
interest in them.  Waste of  money 
should be avoided by proper repair 
of houses and roads.  In  the  last 
floods about fifty  lakhs  worth of 
houses and  roads  were  damaged. 
This could have been  avoided  by 
proper repairs.  *

It is also r̂)orted  in  the  Press 
that  the local  administration  has 
stopped opening  new  lower  and 
primary schools on account of dearth 
of Hindi teadiers and teachers who 
have undergone basic training.  The 
opening of new schools should not be 
stopped.  Let people  get  at  least 
literary education.

Though disappointed at  the  slow 
progress we are  making, I  should 
like to express my faith and confi
dence in the goodwill of the Govern
ment and in the keen interest  that 
our Prime Minister is taking in the 
tribal people.  Under his leadership, 
it is still possible to go on  hoping 
that some day in the distant  future
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may be Government will  find that 
the tribals will rise to the  occasion 
and show to the whole country that 
they are a worth while pet̂le  and 
that they will be able to contribute to 
the building up of our country  and 
our nation.

Shri P. L. Kureei (Banda  Distt 
cum  Fatehpur  Distt.-Reserved-Sch. 
Castes): I thank you very much for 
giving me an opportunity to make a 
few observations in this House. Be
fore I say anything, I would like to 
say one thing and that is—you must 
have also noticed. Sir, that the Sche
duled Caste representatives have lost 
. all interest in the proceedings of the 
House.  Not that they have nothing 
to contribute, not that they  are not 
interested in the proceedings of the 
Hou.se but  because they feel  that 
their voice has fallen flat on the ears 
of the Government  that their voice 
has been completely ignored by the 
Government. (Interruptions) Even the 
suggestions  and  reconamendations 
made by the Commissioner for Sche
duled Castes and Scheduled  Tribes 
have not been implemented.  Really,
I am grieved to see that none of the 
Cabinet Ministers is present here to
day. Even the Deputy Ministers had 
not the courtesy to sit here and hear 
the grievances of the depressed class 
people.

Mr. Chairman: The Deputy Minis
ter of Home Affairs is here.

Shri P. L. Kmreel: At least the
Planning  Minister  and  his  deputy 
ought to  have been here.  Even the 
ParKamentary Secretaries are absent 
from the House, and it is also very- 
strange that some of the most pro
minent members of the ruling party 
are absent today.  Only a few of the 
Scheduled Caste representatives  are 
present in the House.

Several Hon. Membeis: No, no.

Shri P. L. Kared: It shows that 
the Government  appear to be very 
indifferent to the  problem  of the 
Schedfuled Castes.

Same is the case in the matter of 
appointment of  members  to the ' 
Sdect Committees.  The claim of the 
Scheduled Caste  representatives  is- 
ignored.  I>ast time two Committees 
were appointed,—the Select  Commit
tee on Rutber and the Select Com. 
mittee on Coffee. Some seven or eight 
Members were taken  on the  Select 
Committee on Rubber and some seven 
or eight Members were taken on the 
Select Committee on Coffee, as if they 
are only fit for lying down on rubber 
cushions and drinking coffee and they 
are not fit for any other job.  There 
is no other Select Committee on which 
such a large number of representa
tives of  the Sche<fuled  Castes  Kas 
been taken.

I am really  very  sorry at the 
manner in which this  debate has 
been arranged.  It shows  that  the 
Government is very  indifferent to 
the problem of the Scheduled Castes.
It has taken full one year to allot 
time for the discussion of the Report 
of the Commissioner  for Scheduled 
Castes and Scheduled Tribes.  I am 
very sorry that whenever we come 
here and make  constructive criti
cisms or  criticise  the Government 
we are labelled  as  unpatriotic, as , 
anti-nationalist and sometimes every 
effort is made to see that those Mem
bers who criticise the  Government 
should not be allowed to speak in this 
House.  Patriotism is  not the sole 
monopoly of any particular caste or 
community.  It is an  innate quality 
found in the very life blood of every 
human  being.  Every  Scheduled 
Caste representative here is a perfect 
nationalist; he is patriotic to the back
bone.  Whatever he says,  he  says 
with the best of  motives  and in 
good  faith.  With due  respect,  I 
would submit that the Home Minister 
has always tried to give evasive re
plies. The Scheduled Castes are part 
and parcel of the Indian communlly. 
They want that the country  should 
progress; they want that there should 
be national  unity  in this  country.
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Legislation has been introduced very 
recently to remove these disabilities, 
but I think it will  still take .some 
time for it to become law.
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But men like him wiU be responsible 
if they adopt a different attitude. Doe( 
he want to see that they adopt  the 
same attitude which the Muslims  in 
this country adopted?  Does he want 
to see, like the Hind'u Muslim riots, 
Harijan and non-Harijan riots in this 
country?  I tell him if the  Govern
ment do not realise this, the day will 
come when the Harijan  and  non- 
Harijan riots will become a regular 
feature in the social life of this coun
try.  This is a very serious problem; 
this is a national problem and  the 
Government cannot ignore this  pro
blem.  Now, their hopes and aspira
tions have been  roused to  such  a 
pitch that  nothing  short of  equal 
status in society is going to  satisfy 
the  Scheduled Caste people oZ tsis 
country.

The representatives of the ScheCT- 
ed Castes of all political parties  in
cluding those who belong to the rul
ing party have ioined hands in ex
pressing their dissatisfaction  at  the 
pace of progress after independence. 
All Scheduled Caste  representatives 
are not as domesticated, as  humble 
and as silent as you see them  here. 
Listen to  them  outside the House; 
they are as bitter as Dr. Ambedkar; 
they are as bitter as I am; they are 
not so silent and domesticated as they 
are sitting here.  You  have got  to 
realise that fact.  The last debate on 
the Report of the Commissioner for 
Scheduler  Castes and  Scheduiefl 
Tribes was an indication of the  bif- 
temess and  Jrustration felt by the 
members of the Scheduled Castes over 
their lot. This is not the first time 
that the grievances are being venti
lated in this House.  It has become  a 
perennial thing.  Only the bitterness 
has been growing into anger.  I think 
the Government should earnestly  do 
whatever  is  possible  for the  early 
upKft of the Scheduled Castes.

I  will now come to the problem of 
untouchability.  The  hydra.headed 
monster  of  superiority still  reigns 
supreme, and they still  suffer from 
many  socio-economic  disabilities.

In this connection, I would like to 
remind the House of one very impor
tant resolution which was adopted by 
a  very big conference held in BottS- 
bay in the year 1932 after the epic 
fast of  Gandhiji, in which  many 
prominent Hindus were present.  Th? 
text of that resolution is as follows:

“This Conference rerolves that 
henceforth no one shall be regard
ed as untouchable by reason  of 
his birth, and  that  those  who 
have been so regarded  hitherto 
will have the same r-ght as other 
Hind̂is in regard to the use of 
the public wells, public roads and 
other public  institutions.  These 
rights shall have statutory recog
nition at the first  opportunity, 
and shall be one of the earliest 
acts of the Swaraj  Parliament, 
if it shall  not have  receives 
such recognition before that time.
It is further agreed that it shall 
be the duty of all Hindu leaders 
to secure by every legitimate and 
peaceful means tfie  early  re
moval  of  all  social  disabilities 
now imposed by custom upon the 
so-called  undiuchable classes, in
cluding the bar in respect of ad
mission to temples.”

Twenty-two years have passed since 
this resolution was adopted,  and  it 
has taken seven long years for this 
Government to introduce an anti-un- 
touchability  measure in this House; 
and I think it wlU take some  more 
time for it to become law.

Untouchability is the result of the 
caste system.  Unless you strike  at 
the root, unless you remove the caste 
system itself,  untouchability cannot 
be  removed. Legislation  wiU  have 
the desired effect, so far as the edu
cated classes are concerned.  But if 
you want to root it out  completely, 
then you have got to strike at  the 
very root of the caste system.  Some 
people say that once  untouchability
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is removed, the caste  system  will 
diŝ pear antomatically.  I  disaeree 
with this.  An untouchable may enter 
into any temple,. and  -may dine  in 
any restaurant, so long as he does not 
reveal his caste, and so long as  he 
does not say that he is an untouch
able.  I think I must have, if I may 
say so, polluted every fagjous  tem
ple oC India, and dined in every res
taurant in India in the different States 
that I have visited, but nobody took 
any objection to it.  This shows that 
unless the caste system is rooted' out, 
the problem cannot be solved.  It is 
the caste system, or I shall even BO 
to the extent  of saying, the Varna- 
shrama that has been responsible for 
all this. VamashTama is nothing else 
than the caste system; it is just  an 
abridged form of the  caste  system. 
So, unless you remove that, you can
not remove untouchability.

You have got to educate the people 
also. While approving the  measure 
introduced in Parliament recently,  I 
may say that to make organised and 
persistent  efforts to  improve their 
economic and social status is far more 
important than merely securing  en
try into temples, or enacting an anti- 
untouchability Bill.  1 am sorry that 
even our organisations, the  non-ofB- 
cial organisations like the Depressed 
Classes League, the Scheduled Castes 
Federation etc.—there are a number 
of other organisations like the Hari- 
jan Sevak Sangh and so on in many 
States also—have  not realised
importance of raising them  socially, 
economically and culturally. The first 
thing that they should do is to raise 
their cultural level, their educational 
and their economic condition, for that 
is what will give them an epual status 
in society.  I would ask the Govern
ment to educate  them, to  improve 
their economic condition, and also to 
improve their social status.

"Now, I come to their representation 
In services.  Entry into public  ser
vice is a very important question. To 
the Scheduled Castes, it is  a  very 
vital question, because trade and in

dustry as an opening for a career are 
blocked to the Scheduled Castes  for ' 
they have not got their own  capital 
to start small-scale industries or big 
Industries.  So, it is only in  public 
services that they find a  career for 
themselves.  If, therefore, the  Sche
duled Castes, who after  overcoming 
so many hurdles and difficulties edu
cate themselves, are not given repre
sentation in services, there is  com
plete frustration, and sometimes, this 
discourages the other  members  of 
the community to take to  education.
In spite of the various safeguards and 
reservations, their  representation in 
the services, as is known to  every
body in this House,  is  absolutely 
negligible.  In the superior services, 
in class II services as also in  class 
III services, their representation  is 
absolutely negligible.  I have got the 
various figures, but it will take much 
time.  This  reservation  exists  for 
them since 1943.  And yet, their re
presentation in the superior  services 
will hardly be two or three per cent 
at the most.  I would refer to  two 
things in this connection.  One is that  » 
the Scheduled Castes have  taken to 
education very late,  and  therefore 
it will be long before they  are in a 
position to complete with  the major 
communities.  So,  the  Government 
should not be asked to  depend en
tirely on the competitive  examina
tions.  Moreover, there is no  school 
for education in political and admi
nistrative matters, where they should 
first go and qualify themselves in the 
abstract, before they are put in charge 
of the district or before they are en
trusted with the  responsibilities  of 
administration.  Only if a person  is 
sufficiently advanced and educated in 
a general way, he can safely be en
trusted with the responsibilities  and 
duties of administration.  Adminis
trative eflSciency is really the result 
of experience and  practice.  Akbar 
the Great did not receive any educa
tion in any school, in the literal sense 
of the term. But it was Byram Khan 
who gave him  general  education, 
and it is because of that  education 
and training that Akbar was able to
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.was the Scheduled Caste first, ntrrt the 
rest later.  Even though he has long 
been suffering,’ tiie Sciieduled  Caste 
has been having a robust optimism, 
that one day he will be able to re
gain his lost power, and the  day is 
not far off when a Harijan, as Gandhi- 
ji had dreamt and said, will be oc
cupying tiie Rashtrapati Bhavan here. 
Therefore,  neither  the  Scheduled
Tribes nor the so called higher com
munities in this country  need feel
proud that the  Harijan  today  is
suffering from an inferiority  com
plex.  No, not at alL  We  refuse to 
call ourselves anything but the child
ren of the soil.
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become a very  able  administrator. 
Similarly, we have Shivaji who  did 
not  receive any  education in  any 
school: but he  received very good 
training and general education  from 
his gum.
Sbii B. S. Murthy: What about our 

Ministers? '
Shri F. L. Knreel: They are hî Uy 
educated, no doubt.
Lastly, I would like to stress  on 
just one (act with regard! to  diplo
matic pasts and that  is that  you 
have got to make a beginning in this 
regard.  At the time al the British 
rule in India, even those who  were 
educated up to  the eighth  standard 
were  made  officers and magistrates. 
Those  who  are  old  enough 
know  that they did  it, and I think 
those  persons  who  were  so  ap
pointed acquitted  themselves  very 
well.  Now, you cannot say that suit
able candidates are  not  available. 
There are many suitable  candidates, 
and the only point is that you should 
feel for them and give them necessary 
training.  Once it is proved that you 
are sincere, we want nothing else; if 
we are convinced that you are sin
cere and that jou want to raise  us 
to the level ol the other  Hindus, I 
assure you that we shall voluntarily 
surrender aU the  special  privileges, 
and concessions enjoyed by  us. But 
at present at every step, we  feel 
that you are not sincere, that you are 
dishonest, and I can eVen go to the 
extent of saying that you are trying 
by every means to keep out the Sche
duled Castes from Government  ser
vices. There are many other  points 
to deal with, but I do not know how 
to finish them..........
Mr. ChaJnnan: The hon.  Member 
has taken 13 to 14 minutes already.
Shri P. L. Knreel: But I  hope to 

deal with them at some other oppor
tunity.
Shri B. S. Mnrthy: I assure Kiri- 

mati Khongmen that the Harijan does 
not suffer from any inferiority com
plex.
Sbrl Thbnmaiah; He never suffered 

from it.
Shri B. S. Murthy:  He has been

the original child of  the  soiL  If 
Bharatmata has produced  a  son, it

Now,  I come to Dr. Katju.  Last 
time when I was talking here, I said 
that his name would indicate that lie 
was always residing on  the Kailash 
Parvat.  He  does  not come to the 
mundane plane.  Does he understand 
that he often offends the sentiments 
of  the  Harijans?  As Minister  in 
charge of Harijans, Scheduled Castes 
and Scheduled Tribes, does he realise 
the responsibility with which he must 
talk here?  He says that if the appli
cation  of every  Harijan  is enter
tained,  the  general  efficiency  will 
suffer.  Is this the statement we ex
pect from the protector of the inter
ests of the Scheduled Castes?  I ask 
you in ail humility, does he consider 
that the general efficiency is suffering 
because Scheduled Caste people  ar<» 
taken at the ratio—̂niggardly ratio- 
alloted by the Central Government?

Shri Velayudhaa;  They are suffer
ing because Dr. Katju is there.

Shri B. S. Mnrfliy: Let him under
stand that:

“Full many a gem of the purest 
ray serene.

The dark unfathomed caves of 
the ocean bear.”

My  friend  is prompting  me to 
quote the other two lines.  But these 
are enough for the digestion  of the 
Ministry here.  What does it mean? 
Go to the villages and find out. Why 
should he say that general efficiency 
will suffer?  My friends  have cited 
the example of Saurashtra.  I would 
cite another, and I have been citing
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this example.  The  British Govern
ment have been nominating Harijans 
as gazetted officers  straightway and 
I have not come across any instance 
where a Harijan officer thus promot
ed has proved a failure.  I consider 
that it is  the  failure to appreciate 
the facts on the part of the Ministry 
that is responsible for the full quan
tum  of  representation  not  being 
given to the Scheduled Castes.  How 
long do they want to  treat us with 
this  step-motherly  attitude?  How 
long  do  they  want  us  to
dream  the  dreams  of  Mahatma 
Gandhi  who  wanted  to  lay
down his life ior the Harijans?  I am 
rather surprised at the mala fides of 
the  Government, if I can use  that 
word.  without  meaning  anything 
derogatory either to the Minister or 
the  Deputy  Minister,  that  is res
ponsible for not seeing the Scheduled 
Castes get  their quota both  in the 
Central Government and in the State 
Governments

Again, he has unfortunately,  said 
that we  are using this  forum as a 
propaganda forum.  Is he entitled to 
use that  word? Well, if it is a  fact
that the Government  are  negligent,
why should we  not  voice forth  our
feelings?  Why should we not  cry
from the house-tops that the Govern
ment are  neglecting their  bounden 
duty!  Is it propaganda to ask  and 
say that we have not been getting all 
these  things  and  you  have  been 
negligent and guilty of dereliction of 
duty?  No.  I do not think that  Dr. 
Katju has done any justice.  What is 
the fun of saying a few  words and 
running away from this House ? He 
has said that Rs. 1,18,00,000 have beer, 
given this year towards scholarships 
to Scheduled  Caste and  Scheduled 
Tribe boys and girls.  I must  thank 
him for  this figure.  But did he say 
that all the applications received have 
been allotted scholarships?  Did  he 
telL us how many  applications have 
'JOeeti received,  how many  applica
tions have been entertained and how 
many have been rejected?  I do not 
know if this  amount that has  been
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allotted has been enough to cover all 
the applications that  have come, to 
help the Scheduled  Caste and Sche
duled Tribe students  for furthering 
their educational career.

Shri Barman; I may tell my friend 
that Scheduled Castes and Scheduled 
Tribes  have  been  given  all  the 
scholarships asked for.  In this cate
gory  are  also  included  backward 
classes.

Shri Telayndluui: No, no.

Shrt a s. Murthy;  I am thankful 
to Shri Barman for' the information.

Shri Velayiidhan: We know of cases 
where applications have been reject
ed even though they  had the requi
site qualifications.

Shri Barman: There must be some 
reason.

Sbri Vebyudhaa;  That is what I 
say—there are some other reasons.

Shri Barman; All eligible students 
of the backward classes and ScKedul- 
ed Castes and Scheduled Tribes have 
been given scholarship.  I am a mem
ber of the Board.

Sbrt B. S. Marthy;  I am thankful 
again to Shri Barman for giving me 
this information.  But let him please 
take  some  information  from  me. 
Scores  of  young  men  and  young 
women  from  Andhra and  Madras 
have been  writing to me  that they 
have not yet been informed whether 
their applications  have been  enter
tained.  I would like  to have  this 
clarified by Shri Barman, if he  can 
do it.

Again, Dr. Kallas Nath KatJu, our 
Minister in charge of the Welfare of 
Scheduled  Castes  and  Scheduled 
Tribes, has said that the Public Ser
vices Commission  is opposed to any 
extension of the age limit.  That is 
why. Sir,  we have been  asking the 
Ministry to have a Scheduled  Caste 
member on the Services Commission. 
It is a well known  fact that for the 
last six or seven years, the Govern
ment have been in search of a mem
ber of the Scheduled  Castes to give 
him  a seat  on  the  Union  Public 
Service Commission.  I am very sorry
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je unkind to us and at the same time 
Bay that we  are not grateful?  We 
are grateful for what you have doiw. 
But please allow  us to say that  we 
need more.  Why do you want to gag 
us by saying that we  should not do 
this.  Again,  my friend,  Shri P. L. 
Kureel,  was telling  about the  Un- 
touchability Act.  We have all alcaig 
been agitating for central legislation. 
But it is, thanks to Swami Karpatriji, 
that  we have  got this  legislation. 
Swami Karpatriji  is responsible  for 
making the Government come before 
the House with this legislation. What 
has happened in Deogarh?  You must 
be  knowing.  It  is  a well  known 
secret.  It is public knowledge. People 
also know  what has  happened  in 
Banaras.

About this, 1 would like to say one 
thing.  As long as these  swamis are 
opposing temple entry  for Harijans 
eveiry Scheduled Caste member must 
oppose the bogus anti-cow  slaughter 
agitation.  It they want man-slaugh- 
ter, why should we support them in 
their anti-cow slaughter move?  I do 
not understand it.  Therefore, every 
Harijan in India should  from today 
always carry on a propaganda against 
the anti-cow slaughter movement. Let 
Karpatri come out in  the open with 
an unconditional apology for what he 
has done  in insulting Harijans,  in 
insulting the nation, in insulting t̂  
fair name of Hinduism.

Shrl  Dholekar  (Jhansi  Distt.— 
South):  Nobody supports him.

Shri  B. 8.  Morthy;  My  friends 
tdlks like this here.  Let him go out
side and say it.

Shri Dhulekar: I do.

Hr. Caudnnan: Is  Karpatriji  the
only  representative  of the  Hindu 
community?  There are others  who 
have different views.
Shri B. S. Mnrthy;  Swami  Kar- 

patriji has achieved popularity, if not 
notoriety, for having opposed entry of 
Harijans into temples.
2 P.M.

Again, I want to call the attention 
of the hon. Home Minister and the 
Deputy Minister to certain facts that

to note that the Government have not 
so far been able to find out one. 1 
can give half a dozen names, if they 
want, if they have  not yet got any 
person,  who is well  known in  the 
country for service to the country as 
well  as the  community.  Again.  I 
know  that  not  only  the  Central 
Service Commission but all the Ser
vices Commissions in India  are op* 
posed as a whole to entertaining ap
plications of  Scheduled Castes  and 
Scheduled Tribes.  I can give refer
ence to the Minister, and the Deputy
Minister who is now getting out......

Shri Datar: Should I not go even for 
lunch?

Shri B. S. Murthy: I want him to 
hear me especially because during the 
Jebate on the Untouchability (Offen
ces) BiU in the Rajya Sabha, he has 
been gracious enough to promise that 
100 posts  of assistants will  be im
mediately  given  to the  Scheduled 
Ca«tes in the Central services.  Will 
he be candid enough to say whether 
or not the Union Public Service Com
mission has been opposing  him and 
his Ministry in giving these 100 job* 
by advising not to give 100 jobs at 
once but to give them 20 this year, 20 
next year......

Shri Datar: I may point out to the 
hon. Member that it is highly unfair 
to the  UPSC.  They have not  come 
against this scheme at all.  In fact, 
this matter is taken up and wUl  be 
implemented at a very early date.

Mr. Chairman:  Even it t'̂ey  had
been opposing, it is all to the credit 
of the Ministry that they have been 
opposing that.  Is the hon. Member’s 
Information correct?

thri B. 8. Mnrthy: I want a clarifi
cation.  Tnat is why I say, let there 
t* a member of the Scheduled Castes 
in the Service  Commissions in  the 
Centre as well as in the States. Then 
we will know whether or not justice 
Is done.  In Madras, in Andhra,  in 
West  Bengal,  in Bihar and  Uttar 
Pradesh, so many  things are being 
done.  You say that 18 per cent, of 
the jobs are ours; actually we get '8 
pet cent, of the jobs. Why should you
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had beoi enumerated  in the  Com
missioner's report.  Even tortay Bari- 
jans are not allowed to draw  water 
from the public wells constructed by 
tte Government  out of the  public 
funds.  This is stiU so in Andhra. It 
you refer to the CommissiDnei's re
port, you will And it.  Again,  mar. 
riage processions are not allowed.

Mr. Chairman;  He must conclude 
now.  Already the hon. Member has 
taken 13 minutes and if he wants he 
jan take two minutes more.

Shri B. S. Murthy: I am the princi
pal spokesman of the Party.

Mr. Chairman:  I tiave not heard
from any party that he is the princi
pal spokesman.

Shri B. S. Murthy: It will be seen 
from the absentees.

Mr. Chairman:  How do  I  know
when all of them are absent?  Their 
absence does not indicate this.  Let 
the Party write to me and 1 will cer
tainly allow 20 minutes to the hon. 
Member.  I have been allowing  15 
minutes to every hon. Member even 
if the Party had not written to me.
I do now know whether they will 
accept him as their spokesman. Let 
no hon.  Member tliink that  I will 
ring the bell so as to curtail his time; 
I will never do it.

Shri B. S. Murthy: One minute may 
be added to my time.

Mr. Chairman: Certainly, more than 
one minute.

Shri B. S. Mnrthy: Marriage pro
cessions had been obstructed.  Even 
going to the post office is not possible. 
They are not allowed to go to the 
post office and purchase post cards. 
There is nobody to protect them.  In 
Kutch, the children of Harijans are 
not admitted in the schools.  Gov
ernment must say why they are not 
being admitted. Even in Dellii, under 
the very nose of the Central Gov
ernment, some time back, what hap
pened?  In the Resident Magistrate’s 
compound,  some time back,  some 
Harijans wanted to take some water 
and they went to—in  Hindi it is 
called—Piaoo.  For  that reason,  a

police constable, a head constable and 
a clerk of the  Resident Magistrate 
and all the big persons in the com
pound came to collect money from 
them and harassed them.  If this can 
be done under the very nose of the 
Ministry, you can imagine what things 
wiU tiappen in the  rural parts of 
India.

I do not have enough time.  Last 
time also, I told them and now I am 
again telling them about the growing 
need for houses to the Harijens all 
over India.  Their  urgent need  ia 
house sites and drinking water.  For 
this, I propose that the Government 
should give Rs. 5 crores and ask the 
other  Governments  to  give Rs. 5 

crores.  If that is done, I think that 
within two years, all the Harijans can 
be given house sites.  They can have 
little houses—̂hovels of their own.

About the land reforms, there was 
some talk and Shri Nanda was telling 
us about land  reforms.  In places 
where these land reforms had been 
implemented or where these are being 
implemented, the actual tiller of the 
land has not been benifited because 
in many parts of  India the petty 
landlord is coming in and he maker 
himself the  tiller of the soil.  The 
ofScers of the  Government connive 
with him and he gets away with the 
piece of land which, properly speak
ing, should go to the tiller of the land.

Even in regard to cottage indus
tries, I am not sure  whether  full 
sympathy is shown by the officers and 
whether they give all possible help 
to the people belonging to the Sche
duled Castes and  Scheduled Tribes 
who are trying to eke out their liveli
hood by engaging themselves in these 
cottage industries.  I would  again 
request the Government to bring a 
legis'ation at the earliest opportunity 
declaring a moratorium for the Hari- 
jan debtor because he lives in a hovel. 
As Miss Mayo had said, he has noth
ing with  which to clothe  himself. 
How can he liquidate the debt?  Gov
ernment should sympathise with these 
people and come before this  House 
with the legislation tor moratorium.
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strength to strength I want much more 
to be done  for Harijans.  We are 
grateful for what has been done.

Now, I am coming to my last point.

Mr. Chairman:  He can take two
minutes more; I have treated him as 
a spokesman.

Sbri B. S. Mnrthy: I propose that 
Government should constitute a Cen
tral Scheduled Castes and Scheduled 
Tribes’ Welfare Board to assist  the 
Commissioner.  We are already hav
ing such boards.  But it is a peculiar 
thing that the Chairman of the Central 
Social Welfare Board thinks that the 
welfare of the Scheduled Castes and 
Scheduled Tribes falls beyond  the 
purview of her work.  Therefore. I 
request the Government to constitute 
at the earliest opportunity a Central 
Social Welfare Board for the Schedul
ed Castes and Scheduled Tribes.

I have to say a few words about 
representation in the Committees and 
in the delegations  and also in the 
Ministries.  When you are allowing 
representation for  Scheduled Castes 
and Scheduled Tribes in the services, 
why not also give them proper re
presentation in the Cabinet?' Accord
ing to the ratio in which representa
tion is given to these people in the 
services, I think there should be three 
Harijan Ministers.  There should be 
at least three Ministers of State and 
half a dozen Deputy • Ministers from 
these people.  We are not so greedy 
as that.  But let us tell the coimtry 
that their interests are not neglected. 
There are some people here who ask: 
What can Harijan Ministers do?  We 
want all the non-Harijan Ministers to 
be in charge of Harijan portfolios and 
all the  Harijan Ministers to be in 
charge at..........

Sardar Hnkam Singh (Kapurthala 
—̂ Bhatinda); Non-Harijan portfolios!

Sbri B. S. Murthy: ___something
else.  After aU, we must understand 
that the national solidarity depends 
more upon the  co-operation of the 
Harijans.  It is the neglect of Hari
jans that led to the division of India. 
If Pakistan is there today, the fault 
must be laid at the doors of the Hindu 
community which neglected them for 
centuries.  If you want national soli
darity and patriotic effort to achieve
- national'  progress and grow  from
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 ̂irafif=T f ^  ^̂iHT ̂

(̂Tw #  in  t̂r=T   ̂
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w  wt î   uraTT ̂ ar f̂B f?^
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?iŴ ?K ot; ̂  jft ffrw w 

arf̂ir 'JtiTn  ̂ar̂ f̂i âf   ̂̂rv̂r
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T̂7̂   ̂  ̂ n?  <1̂   f

>5»̂ fir

^ ?rqf5‘  <1?   ̂ firar  ̂i

fW f  ftk ?HTr  ̂   ̂aift
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 ̂  tf »P  fir   ̂ 3T  ̂air?ir  ̂

a rif jf̂  fW  iwr 8;  rfrsR? 

miTî   if 5N« tĵ o Qo ?ra  ̂ !W

iTfw  4  iTRW  ̂ afft  gnRrk if 

f?  ̂ »t;rH'̂ Wf #  ̂  4  ̂^  iR w  4 

arkftr  #  aift gw

# I  fir ir*  ̂ jf if̂  :t   ̂

f ,  hr‘ ittt  fir  jf

f   T5T ITT 4

 ̂  »T̂   ̂ ?T5 »n*raT ‘3!wi

■*t«f«i-   ̂ I  ?i5 fW f

itra-   ̂ #,  ?t? jW   inra

 ̂   I  at >k ITfW  if ?:t̂

# T?  ffrrtf ̂  3̂  ipT̂

îrsfr t  aift  f1 W=   ̂  amt  sf

<̂ni

1̂5̂ f,  ^ ̂  JT̂ 5ft ̂ apft ̂  

arî  -appf  vi<?tir  »f  ;jv5f sf  q, 

t̂V?  5?n̂  ̂  at fT  nii- f5r:̂ 5<t 

fw  H  3iT̂  î?5Tj I

5'iS'̂ w h  jf farnt  gfrsnr ®tt f" 

3  ̂  <T?rft  ŜTHTOT <t  gNf it

 ̂   t̂¥?T! 1 15;̂ 5(  ̂ ^

arsprr #  fsp ar v ff^ q̂r

'̂<̂1 f   ’IT  5T̂   li'̂'Wt ^
<mr  ̂ ,,^

*f“  ?rfW   ?ht   ̂ ffnj n̂̂n"  ̂ ?rf 

HtW 11̂  f=ni!5

'J’rf'wrf ?t  f   arft  ??  gn<̂i

ST?t wff   ̂I  3R ^

?t1W   ?W   ̂ ffnj w m   t   at 

f  o >) J  r̂’Tlfs  ̂   T̂̂t

TTft ^1   ̂ tp 5 ?IT 8 WW   ̂ <Ŝ?r 
?ft  #  afl?  HTsr HTsr

Si” ''’’ Wfl'S'̂l  'Tflft  ̂  I srinT

 ̂   ̂   ?t  OT5  atft   ̂  a(̂   sr?. 

>r̂  ?r>rpiT  uw4 atr ŝmft f  1 
at '+511  ̂ ?5|)  ?r>TO



[«<>  iwml

OT3  'at vft gfr  ̂f  ijTTo i>o

?re  hr?T  ̂iiRTft I 5 1T 5̂  ararar 

51? *fi  OTTi =̂1%̂   ̂ ^

ift  ̂»ft   ̂otM  I  jf   ̂17

I" jf  ^̂irai  «rar

 ̂ ^ »ft gfr  ̂ qw skt ̂   3tft

T̂rhr  jf ̂riW ?W ̂  f" ĝ ̂  srr

 ̂ ̂  f 1  *î

giftn   ̂  ̂  Ûrtsr if îtaH

sW art̂ f  «ft  ?mrt  ?nri} 

gjiw   ̂  *ft r«T

 ̂iraisr  ^Hi gif|T51

w  >f  ̂ jf

 ̂I  fir  ̂  ̂  >f »T  4

 ̂  ̂  <TT »ft W  f

3̂?  =lf¥?̂ jf  ;f ^

?nf   ̂ '̂fjPET  >f  ̂ iTifi'

a>T̂   ̂  ̂  W

 ̂I  if T̂TW  ^

>ft  17  iW  f"   ̂  ̂?iTii

 ̂  ij't̂'T  =t?T fsrm iTO 1  JT̂ 

T̂’i'f'  ̂ HMW  ?ft 0̂ 'tw?  ift 

 ̂  M=r??Vt 5̂ "rre ̂   W  »n  fss

ajRT  >ft >f  rfnnif ^

jf  »T# =1̂ ?»pn ̂  I jf̂ iT̂ ̂

fw  ̂ anr   ̂ 7̂7̂ îf̂

5; fsRT  am   ̂ ?t? ’HIT  HTfiTT ?*5

?5RT <n  r  ̂  fnte m   ??̂  

atrar f I  iĵ  fiVa’T  ?rf̂    ̂ ?*i;

«JT tjo iTffo amo  ̂ qte  ̂

w  1  cfr Trî RH sift  9?97<r  ^

f̂am M  4“  !»?   ̂ qy?

»TT I  C=T HT  »f  IRT ^

 ̂  ̂  '̂d<t''̂  ̂ if ITO

T?r r̂ar   ̂ «br̂ N̂

«b1-  f»raf>T  7̂7̂   ̂ fsnr   ̂5RW 

if ?<i)   ̂  îTP  >»>»<tj'i</!

IWtt ̂ rerr #1  ̂ ^

»raT ?5P  ?"raT  w  ’linr r̂rt f
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'd-W'}  ̂ ?  I

TfT   ̂ srarar ipit  ^W  g? 

 ̂  <5?5rfr if  ^V)  ?irâ  f 

hR   ̂  ̂  '̂f?ra'  if skt  f  aift

am   ̂  ^n  '̂fjPEr  if  ?>Tif 

>̂7w  prfvR am !pt =iiWf ^

tw 1  «iV>  w  >1;̂ ^

 ̂ 5W fir hRT <n frska 

 ̂  ?T  ̂ w  ^n tfrra- if

T̂IT  s><<ll  «ff lift iTT?  ̂<7̂

îtr  W»<ri  ?T=if  ifr  d̂feir if  array 

3if?  if̂ 4 if̂   ̂5i iw ifr

I lyi   ̂  aiFir  f

 ̂ ŝrir3r ii?rf t»i? if? ??t3  irtj |* 

a(h   ̂  TIT?   ̂ tit? itx

??T3   ̂>  fir  TT  n  arfŝRT

'S’W   ̂   3̂tT   ̂  if  3P(r

3̂   ift >raT  5T̂ ?Rr R̂TT if I

r«̂    ̂  if ĥ thC sfft tmw  ^

 ̂  if  ̂ 1 1 î?̂l  I  TT if̂

5̂  *1   ̂<1̂1 ?lni  ajf? fy HWT

î<qni  arft fir htt   ̂ amr irtr 

 ̂  ?re  ̂ c; aif?

<n  r̂T?ft  nf?7f   ̂ 3lf?

«6 r̂  ̂ aroira’ ŵ •umin *b1; 

'i<ani  ̂?rf  Ip  <̂1*1 sini  ̂ *7̂

?mii   ̂ 3n ̂   ̂  f

5IT1! ^ h»mI'  if  ifift  tHV? 

f  T5wt  sW?  t[orT  ?hft  # I 

 ̂   iraRf  »f  jf  f  atft  fro 

 ̂ oJRffa’ 3ET?f  ? if̂

M'Kt̂r̂l  IJT  jft 3TT?t ac^

 ̂  T? W?IT f I SJIRT

3fh  h»mI' if 7  ̂f  fq; 

"iwJ   ̂ WTV *f i'n’ft  3(ft  ^

hw  ift =1̂ if?r fhiT I  if̂ ipi tpfl’
5ft  jnV̂TT T̂7?iT t;   ̂   ̂ ̂

tJl /̂l  l̂etn if  5ff7T

rj ? I ®TT llhft ST̂ if anf, ̂PTT STO ̂
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Constitution (Amendment of the Sixtli 
Schedule) Bill, 2 hours for Shrimali' 
Uma  Nehru’s  Bill,  Women’s  and- 
Children’s Institutions Licensing Bill, 
and 1̂ hours for Dr. N. B. Khare’s 
Bill, Ex-Army Personnel’s Litigation 
Bill.  Another point that has  been 
decided is in  connection with the 
classification of the three Bills that 
were before the Committee.  All of 
them have been classified in category 
B.  That is the report.  I commend 
it to the acceptance of the House.

>f I

t,

f   ̂ ̂ qra-  rr4  ̂ ??n3

 ̂  ̂I  rs’  wfifs

!iT»̂Tr f rr4  ??iT3

apf   ̂?nr?n ̂    ̂f?r*iT

r̂ar f ^ arq:  gir

HI  I  ^

sirar  ̂ ?ni7jT «' 'Will si'  •i»(i

f  am-  tR  ^

I  rffsTT  s'̂ WT  *(111

r̂ar i   ̂  ?TW ̂  5rrf

Nt’tt  r̂ar I STRT

qirai f

<n  ̂ ĴiciT # I  rs’  ^

517̂  tn̂TT  ̂«TPT ̂  grf?T3 I

fTT̂  fR jf  ̂  «rfgr w   ̂

 ̂ ?H5Fkr aw aft

 ̂, . ...  '

Mr. Chairman; Order, order.  It 1b 

now 2-30.  We have to take up other 
business.  Hon. Member may resume 
bis speech in the next Session.

COMMITTEE ON  PRIVATE MEM
BERS’ BILLS AND  RESOLUTIONS

Nineteenth  Report

Shri Altekar (North Satara): I beg 
to move:

"That this House  agrees with 
the  Nineteenth  Report of the 
Committee on  Private Members’ 
Bills and  Resolutions presented 
to the House on the 22nd Decem
ber, 1954.”

This is in connection with the al
lotment of time for Bills that are fixed 
lor discussion today.  That allotment 
is given in Appendix II.  There are 
allotted 2 hours for the Bill by Shri 
U. C. Patnaik,  Prevention of  Cor
ruption (Amendment) Bill, 2J hqurs 
for the Bill of Shrimati Khongmen,

Shrimati Benu Cliakravarfty (Basir- 
hat): Before you put it to the House,
I rise to ask for clarification of one 
point.  Although I had spoken to Shri 
Altekar and he had asked me to ap
pear before the Committee by word 
of mouth, he had said that he would 
send a letter.  I never received that 
letter and could not place before the 
Committee my view on the Electri
city  Supply (Amendment) BilL  I 
wrote to him a letter saying that it 
should be kept over till I am allowed 
to appear before the Committee and 
put forward my point of view. Neither 
did I get a letter'nor was I asked to 
appear, except by word of mouth by 
Shri Altekar.  I would  request the 
House to hold it over for the recon
sideration of the' Committee when I 
may be able to put forward my point 
of view before them and they may be 
able to categorise it in whatever cate
gory they may like.  I would request 
that my Bill be lield over.

Mr.  Cbalnnan: This  point  could 
have been made a.̂r I placed  the 
motion before the House.  Then some 
reply coul<j have been made by Shri 
Altekar.

Shri Altekar; May I explain the 

position?

Mr. Chairman: Order, order.

Motion moved;

“That this House agrees with 
the  Nineteenth  Report of the 
Committra on Private Members’ 
Bills and  Resolutions presented 
to the House on the 22nd Decem
ber. 1954.”

Shrimau Renu Chakravartty ia« 

made a point.  If Shri Altekar wants




